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IN lt!f~ENrRAL ADMlNisTRAT lVE TRltlJNAL, 
ABAD BENCH, ALLAHABAD 

Contempt petition No.75 of 2002 
in 

Q>en court 

Q:iginal Application No.1229 of 2001 

Allahabad this tbe 27th day of September,2002 

li>n 'ble Maj Gen K.K.Srivastava, A.M. 
Hon 'ble Mrs:_. lvt!era Chhibber • J.M. 

Prem Kumar Misra 
son of sri A.L.Misra 
resident Of P/161/l p .A .• C. Lines. 
Old Cantt., Allahabad. 

'{?Y AdvQc ate - Shri S. Srivastava) 

versus 

Shri Yogendra Narain, 
Secretary, 
Ministry of ~fence, 
~\'4 ~lhi. 

Lt. Gen. Hari Uniyal 
Engineer-in-Chief (Army Hq.) 
rew Delhi. 

(By Advocate - Shri P.D.Tripathi) 
• I' 

. 
CB.DER (alAL) 

By Hon•ble Mrs.M:!era Cllhibber, J.~ 

- Petitioner 

- Respondents. 

It is stated by the re spondant •s counsel that 

too case is under consideration and necessary steps 

are being taken to comply with the direction.- However, 

since the UPSC is involved, it will take soroo tine .• .. 

2,. It is brought to our notice by the applicant •s 

counsel that in similar situatiolll and sane department 

for too sane post another matter was pending in the 

Principal Benc:=h also wherein contempt petition No.167/02 
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~~~ o.___j~ 
in OA No.139/02. A 1\le Principal Bench has passed 

the following orders :-

"Keeping in view the statanent Of ~ arned 
counsel for respondents and as it is also 
re f ~cted in the orde r dated 18.4.2002 
vide which representation was disposed of, 
we grant 4 months tine from the date Of 
.receipt of a copy Of this order to take a 
final decision iO this regard. No:> f urtb;)r 
t~ will .be granted. CP st~nds disposed ... of, 
Not ices discharged. 

3. In view of the orders passed by the Principal 

Ben~h, the applicant's ~ounsel submitted that the 

sane direction be given in present contempt petition 

also, so that the respondents may pass final order 

within stipulated period~ 

4. wa agree with the applicant •s counsel and 

since the respondents have already given state~nt~ 

that the 'I are iq>lementing the ordei:s·, v-1e grant_. 

4 months tiim to respondent to take a final decision 

in too matter from the date Of .receipt of the copy 

of the order• Tb? conterrpt petition is disposed 

of with above direction and notices are discharged • 
. ~~ 

5 . The applicant ~. h~\'ever, be at liberty 

to approach the Court again in case the directions 

a.re still not complied with!!, 

y 
J. M. 
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RKMI 
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